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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. i

APPEAL No. B/60527/2013-EX[DB]
(Arising out of Order-in-Appeal No. 27ICEALLD2013 dated 30/08/2013

passed by Commissioner of Central Excise & Service Tax (Appeals).
Allahabad)

M/s Balrampur Chini Mills Lid. Appellant
Vs,

Comumissioner of Central Excise, Allahabad Respondent
Appearance;

Shri Mayank Garg, Advocale, {or Appellant
Shii Rajeev Ranjan. Joint Commissioner (AR), for Respondent
CORAM:

Hon’ble Mr. Ashok Jindal, Member (Judicial)
Hon'’ble Mr. Anil G. Shakkarwar, Member (Technical)
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impugned order.

2. Brief facts of the case are that appellant was engaged in
the manufacture of Sugar & Molasses and also Denatured
Alcohol. During the course of manufacture of Denatured
Alcohol, Carbon Di Oxide Gas (Co:) emerges, which was
initially being vented out by the appellant. Revenue is of the
view that the appellant is required to pay duty on this Carbon
Di Oxide Gas {Coy). Therefore, the Show Cause Notice was

issued to the respondent and mater was adjudicated, wherein
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Fx. Appeal No. 60527/13-DB

Adjudicating Authority demanded duty on Carbon Di Ozxide
Gas (Cos) emerges during the course of manufacture of
Denatured Alcohol.

3. Heard both the sides and considered the submissions.
4, in the light of the precedent decision of this Tribunal in
the case of M/s Mankapur Chini Mills in Central Excise
Appeal No. 12/1?,05/201.2—EX1DB] wherein vide Final Order
No.70143/2018 dated 03/01/2018. This Tribunal we hold
that the appellant is not liable to pay duty on Carben Di
Oxide Gas {Cos) emerges during the course of manufacture of
Denatured Alcohol. In these circumstances, we do not find
any merit in the impugned order, the same is set aside.

5. In result, the appeal filed by the appeliant is allowed

with consequential relief, if any.

(Dictated in Court}

Saif- sd/-
Anil G. SHAKKARWAR ASHOK JINDAL
(MEMBER TECHNICAL) (MEMBER JUDICIAL)
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